IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.N0.546/90 Date of Ordes;30,12,93
BETWEEN s

1, Chengaijah
2, C.,Nadamuni
3. K.Subramanyam " e Applicants,

AND

1, General Manager,
5,C.Rly,, Secunderabad,

2, Dy, CME, Carriage Repair Shop,
Settipally, Post, .

Tirupathi :

Chitteor Dist, ++ Respondents,
Counsel for the Applicants | .+ Mr.K.Sudhakar Reddy
Counsel for the Respondents «s Mr,N,V,Ramana
CORAM ;

HON'BLE Mr,JUSTICE V,NEELADRI RAC 3 VICE-CHAIRMAN

HON'SLE Mr .R,.RANGARAJAN : MEMBER (ADMN.)
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DA.546/90

Judgement

( As per Hon, Mr. Justice V, Neeladri Rao, Vice CHairman )

Heard Sri K, Sudhakara Reddy, learned counsel for the
applicantsand Sri N.V, Ramana, leanred counsel for the

respondents,

2. This DA was filed praying for a direction to the

respondents to issue appointment order to all the applicants,
Eventhough a single 0A was filed by all the three applicants

it is necessary tomnsider the case of each af the applicants
separately in vieu of the merits of the case, First ve

deal with regard to the first applicant,

The first applicant Sri N, CHengaiah

He is the dughther's son of Smt. Jalle Pedda Munemma,
ﬁn extant of one acre 70 cents in Settipalli village
belonging to the éaid MUﬁemma was acquired for Hageé-uéak-
shop=ot Carriage Repair Shop, (CRS), Ti#upathi. The
respondents agreedto give job to either the land displaced
persong or the spousef& éon or daughter of the land ﬁis-
placaa persony, as such land displaced persons uwere divested

Caoma M‘SJ\“
of attendant yielding income.When the first applicant made
8 representation requesting appointment &=m the same scheme,

e

His representation was rejected on the ground that he does

‘not come under the category referred to umder the scheme.

3. It is now contended that:the first instalment of compan-
\ e
sation amount was paid to Smt., Manemma thet—is the land

holder and the balance of compensétion amount was paid to
AT o N/ I L NUUPNPE W

the mother of the first applicangi‘ It is also eentended WJAL?HL

for the first applicant herein that his maternal grand-

mother executed a will in 1976 bequeathing the land acquired



also,to the moﬁher of the Pirst applicant, Sri K.
Sudhakar Reddy, learned couéﬁﬁgaﬁbr the applicants con-
tended that gs'the will was executed long before the
acguisition and as the balance of the compensation amount
wag paid to the mother of the first applicant, ske-as the
mather of the first applicant had to be held as the land
halder for the purpose of the scheme and as the first
applicant is heréson,A§; entitled to the job as per the
sceheme,
4, But there is fallacy in the above contention, The
Log ates
;sgi%yhgcquires right only on the death of testator /
tsstatri%# Admittedly, &n this case, the land was acquired
long before the death of the testatrix that is maternal
grand-mother of the first applicant, . Thus, the.méther of
the ‘Pirst applicant is not the land holder by the date of
acquisition, It is nutua case of divesting of any property
so far as the mother of the first applicant is concerned.
On the other hand, she got the balance of the compensation
amount as the hgﬁjﬁkxThus, even if the gbject of providing
job under the scheme is taken into consideration it is not
a8 case where the first applicant.or Bis mother or any member
of his family hagd to be given a job,

5. The seccnd applicant Sri C. Nadamuni

" The gecond applicant is the son-in*law of the daughter
of Smt., Namala Sidda Munemma, An extant of 64 cents of the
said Sidda fMunemma was acquired for Carriage Repair Shop at
Thirupathi, 1In this case alsp the.land was acquired even
before the death of Sidda Munemma, For the reasons stated
in regard to the first applicant, the second applicant is

also not entitled Por any job under the scheme referred to.
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Copy to:=
1+ Gensral Manager, S.C.Railuay, Secundsrabad.
2., Dy. CME, Carrlage Repair Shop, Sattlpally, Post,
Tlrupathl, Chittoor Dist,
3. One copy to Sri. K.Sudhakar Reddy, advocate, CAT, .Hyd.
4, Uné copy to Sri; N.V.,Ramana, Addl. CGSC, CAT, Hyd.
Se¢ -Gne copy.to Librgry, CAT, Hyd.
6. One spare copy. |
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G. The third applicant_Sri K. Subramanyam

An extant of 89 certs in 5.No0.20/117 in Settipalli

village belonging to late Sri K. ChennaJi?bbaiah, was
_acquired for the Carriage Repair: Shop ;;Lj;rupathi. He is
the paternai grand=-father of the third applicant herein,
It is contended for the third applicant that the land
acquired belongs tc the ‘joint Pamily, of which the third
applicant is one of fhe members. It was not so pleaded,
K pNepen :

Hence, we Peeléso passi;ithe fallauing order in regard to
the third applicant : - |

The applicant if so adviaquzgjggke a representation
to MRD, Tirupathi Urban, giving details/and Yf such
representation is given alongwith copy of this order by
15-2~1994, the said MRD has to inguire as to whether the
extant of 89 cents in 5/20/117 in Settipalli village in
the name of Sri K. &henna Subbaiah, which was acquired for
Carriage Rgpeir Shop at Tirupathi}bééngdio the joint family
of which the third applicant is membe;/and if so he is to
forward the name of the third applicant to R-2 for con-
sideration for providing job for land displaced persons,
7. The DA is ordered accordingly in regard to the third
applicant and it is dismissed in regard to first and the

second applicants., Nocomts,

M/’é) ‘ M’aﬂs\ =§\r-\)\
(R. Rangarajan) (V. Neeladri Rao)
Member (Rdmn) Vice-Chairman

Dated : December 30, 93
Dictated in the Open Court Iﬁm_
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IN THE C TRAIL EEJI “TRATIVE TRIBUNAL

UERABAL PEJCH ¢ HYLCERATGALD

THE HON'BLE MR.JUSPICE V. NEELADRT RAQ
' VICE-CHATI EMAN

-

THE HOWN'BLE *GORTHI .  ;NEMEER(A)

DRASEKHAR REDDY
MEMBER(J)

THE HON'BLE b

1 ‘ AND

THE HON'BLE MR.R.RANGARAJAN $MEMBER({2)
. i o [ |

L oaa . A
Dated:’eﬁZ’L/~1993
SRDER/JUDGMENT -
.{\f V'IPNQW'Lof".oLdOo ’
. | .
O.ANo, f—jfé" (¢o
TubuNow - - ( WaPer o)

Admitted apd Interim directions
isgued.

Allowed.
~—BIEp0sed of with directions.

Diraissed,.

Dismigsed as withdrawn.

. Dismissed for default,
' " Rejéct d/0rdered.

(-N6'3E5g; as to costs.






